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(b) As all the refractory and cera- 
mic units, other than Salem, have 
been continuously incurring losses and 
as the Company is not in a position 
to bear additional financial burden, it 
has not been possible to revise the 
wages etc., of these loss incurring 
refractory units. 

Interim Relief to the W o r k  of MIS. 
Burn Standard Co. Ltd. 

3726. SHRI HARADHAN ROY: 
Will the PRlME MINISTER be plea- 
sed to state: 

(a) whether the interim relief to the 
workmen df Refractory and Ceramic 
Group ot M/s. Burn Standard Co. Ltd. 
under Bharat Bhari Udyog Nigam 
Ltd. have been implemented; and 

(b) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE LN 
THE MINISTRY OF INDUSTRY 
(SHRI P. K. THUNGON): (a) No, 
Sir. 

(b) As all the refractory and cera- 
mic units. barring Salem unit, have 
been continuously incurring losses and 
as the Company is not in a position 
to bear additional financial burden, it 
has not been possible to pay the in- 
terim relief of these loss incurring 
refractory units. 

[ Trunslat ion] 

Setting up of Industries in Bihar 

3727. SHRI UPENDRA NATH 
VERMA: Will the Prime Minister be 
pleased to stater 

(a) whether any industry has been 
set up in Chatra Sub-division of Haz- 
aribagh district in Bihar since inde- 
pendence: 

(b) if not, whether the Government 
propose to set up any industry in 
Chatra sub-division in the near 
future: and 

(c) if SO, the details thereof? 

THE MINISTER OF STATE IN 
THE MINlSTRY OF DIDUSTRY 
(PROF. P. J. KURIEN): (a) to (c) 
The data in this regard is available 
only from 1973 onwards. Since then. 
17 Letters of Intent and 10 Industrial 
Licences have been issued for setting 
up industries in Hazaribagh District 
oi Bihar. Between March, 1985, when 
the scheme was introduced, and June, 
199 1, 20 Delicenced Industries Regis- 
tration have been granted for setting 
up of industries in the said district. 

As per the New Industrial Policy, 
industrial licensing h q  been abolished 
for all projects except for a short list 
of industries related to security and 
strategic concerns etc. 

Cable TV. 

3728. SHRI VlSHWANATH SH- 
ASTRI: Will the Miilister of INFOR- 
MATIOK AND BROADCASTING 
be pleased to state: 

(a) M hether Cable TV has reached 
any agreemefit with the Government 
for its telecast; 

(b) if so, the terms and conditions 
of th: agreement; 

(c) whether the programme of 
Cable TV is certified by some expert 
committee prior to their telecast; and 

(d) the names of cities where the 
Dish Antennae of Cable T.V. are in- 
stalled and the number thereof city- 
wise? 

THE DEPUTY MINISTER IN 
-THE MINISTRY OF INFORMA- 
TION AND RROADCASTING (KU- 
MAR1 GIRIJA VYAS) : (a) Door- 
darshan have not entered into agree- 
ment with any Cable TV Network 
owner for tclecast of their programmes. 

(b) Does not arise. 
(c) No. Sir. No such Committee 

exists at present. 

(d) The licences for establishment 
of dish antennae are issued by the 
field formations of the Department of 
Telecommunications and this informa- 
tion is not centrally maintained. 




